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JUSTICE P.K. SHYAMSUNDAR. VICE CHA 

I had called ror the report of the 

MR 

Reional Labour Commissioner to, tell me whether 

CENTRAL ADMI.NISTRATIUE'.TRIBUL 
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	ORIGINAL APPLICATION NO.207/1994 

MONDAY THIS THE TWELFTH, DAY OF SEPTEMBER, 1994' 

MR..tJSTICE P..K. SHYAI9S,UNDAR 

Snt. A. Agnis, 
W10 M. Anthony Raj (Late), 
aged about 61 years, 
working as Safaiwala, Sanitary 
Ddpartment(now retired from. 
srvice), Southern Railway, 
Adhok.puram, 
P1sore South, Mysore 
rsiding at Nachánahalli Palya, 
SPan.jmahat'hme Temple, 
Near' J.'P Nagar, Mysore, 
Scuth, Mysore 

VICE CHAIRMAN 

Applicant' 

( By Advocate Shri M.S. Anandaramu ) 

V. 

I The Union of India 
rep. b.y  its Secretary, 
Ministry of Railways, 
NewDelhi 

2. The General. Manager, 
Southern Reiluays, 
Park Town, 
Madras 

3. The Divisional Personnel Officer, 
Southern Railways, 
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ssi ..• 	. - 	•• .•- 	4.,Th,e egiça 
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.;.. 	 ,.. 

(Caritral), ahgaloe 	 Respondents 

( By learned Standing Counsel for 
Railways Shri N.S. Prasad for 
R-1 to 3, Shri C. Shanthappà 
forR-4) 

OR D ( R 
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the conciliation proceedingell that were on 

apropos the applicant were yet to be concluded 

or already concluded. I had in that connection 

asked Shrj. Shanthappa, learned Standing Counsel 

appearing for Respondent No.4 to provide ma 

with the required information. Today, 

Shri Shanthappa tells me that he needed some 

more time as the Regional Labour Commissioner 

has not yet paid heed to two of his communications. 

At this stage, one Shri HaTi Krishna, Assistant 

Labour Commissioner appeared ob behalf of the 

Regional Labour Commissioner and produced records 

pertaining to this controversy. It discloses 

that the Regional Labour Commissioner was not 

in a position to help the applicant at all 

because the controversy raised by her did not 

come within the purview of the industri5l dispute 

and was therefore of the opinion that applicant 

had to seek her remedy elsewhere. It was, 

however, for the Regional Labour Commissioner 

to have issued a suitable endorsement in that 

does not appear to have been 

done so far. In that view of the matter, I 

direct issue of an appropilate endorsement to 

the applicant by the Regional Labour Commissioner 

within 10 days from the date' of receipt of a copy 

of this order. It will, however, be open to the 

applicant to avail of any other remedy that may 

be available to her. With these observations 

this application stands disposed of with no 

order as to costs, 
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2. 	Send a copy of this order to the 

Regional Labour Commissioner, Bangalore 

for informatIon and necessary action. 

VICE CHFIRMAN 

TRUa copy 
t 
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Section Officer 
Central Administrative Tribunal 

'•s 	'LOFE 
Bangalore Bench 

Bangalore 


